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The Lok Sabha reassembled after 
lunch at Fifteen minutes past Four-

teen of the Clock.

[Shr i  So m n a t h  Ch a t t e r j e e  in the 
Chair]

O N E  WORKERS W ELFARE 
FUND B IL L -C o n td .

MR. CHAIRMAN: Now I shaU
put to the vote of the House the 
consideration motion in respect of 
Cine-workers Welfare Fund Bill. 
The question is:

“That the Bill to provide for 
the financing of activities to pro-
mote the welfare of certain cine- 
workers, be taken into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN: Now we shall 
take up clause-by-clause considera-
tion of the Bill.

Clause 2—  (Definitions)

SHRI MOOL CHAND DAGA 
(Pail): I beg to move.

Page 1, line 14,
for “five feature films’’
Substitute “two feature films” 

(6)
Page 1, lines 19 and 20,—

for “each of any five feature 
films,”

substitute “any of the two 
feature films,” (7)

Page 1, line 23,—
for “five thousand rupees” 

substitute—
“twenty thousand rupees” 

(8).
It says on page 1 of the Bill as 

follows:
“Cine-worker” meons ati indivi-

dual—
“(i) who has been employed, 

directly or through any contrac- 
; tor or in any other manner, in

Or in connection with the pro-
duction of not less than five fea-
ture films to work as an artiste 
(including actor, musician or 
dancer) or to do any work, 
skilled, unskilled, manual, 
supervisory, technical, artistic or 
otherwise; and

(ii) whose remuneration with 
respect to such employment in 
or in connection with the pro-
duction of each of any five fea-
ture films,”

I say I have not understood tlie 
words “of each of any five feature 
films” . This does rrot carry any 
sense. My amendment is as follows:

for “each of any five feature
films”, substitute “any of the two 
feature films.”

Then I said, for “five thous-and 
rupees” substitute “twenty thousand 
rupees” . Since the hon. Minister 
has not accepted it, I do not want to 
press it.

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
(SH RIV A SA N TSA TH E): I cannot 
really help the learned member if the 
English Language is not understood—  
it is not his language nor mine—  
howsoever simple it may be. Now 
it clearly means that in respect of 
employment, when an employee is to 
be covered by the benefit of this Act, 
then he should be connected with ihe 
production of each of any five feature 
films, if he has acted or worked in 
five feature films. Each means out 
of five, each of any five feature films 
if he has worked. Each relates to 
remuneration which follows.

SHRI MOOL CHAND DAGA: 
He should produce two feature 
films.. .
. SHRI VASANT SATHE: First
you understand ‘five’.

MR. CHAIRMAN: Let the Mi-
nister finish his rcply^ If you wont 
any clarification, you can ask for it.



SHRI MOOL CHAND DAGA:
I beg to move:
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SHRI VASANT SATHE: The 
first thing is, he must work in five

* feature films. If be has worked in 
two feature fihns, he will not be en-
titled. He must work in five feature 
films. The idea is, what is the remu-
neration? “Where such remunera-
tion has been by way of monthly 
wages, a sum of Rs. 1,000 per month 
and where such remuneration is by 
way of lump sum a sum of Rs. 5,000. 
Now, the relation is— let us see— the 
remuneartion with respect to such 
employment paid to him in connec- 

„  tion with the production of different 
' feature films has not exceeded 

Rs. 3,000 together, for four films, he 
works in four films, and he gets 
Rs. 3,000 together, for four films, he 
will not be covered. You see, the 
idea is that, by way of abundant cau-
tion, it is in ‘each of the film’ his re-
muneration should not exceed 
Rs. 1,000. That is the simple mean-
ing. It may not be, or you may per-
haps say it is not happily worded, 
etc., etc. The meaning is clear- I 
do not think that there is any confu-
sion at aU.

MR. CHAIRMAN: Mr. Daga,
do you press your amendment?

SHRI MOOL CHAND DAGA; I 
want to withdraw my amendment.

 ̂ MR. CHAIRMAN: Has the
Member, the leave of the House to 
withdraw Amendments Nos. 6 , 7 and 
8̂ to Qausc 2?

SOME HON. MEMBERS: Yes.

Amendment Nos. 6 , 7 and 8 were, 
by leave, withdrawn.

MR. CHAIRMAN: The question
is:
‘T /w f Clause 2, stm d  part of the 

B ill”
The motion was adopted.

Clause 2 was added to the Bill.
Oause S -^ iC in e  Workers Welfare 
Fund).

M R. C H A IRM A N : M r Daga,
are you moving your amendment?

Page 2, lines 16 to 18,—
Omit “such amounts as the 

Central Government may, after 
due appropriation made by Par-
liament by law in this behalf, 
provide from out of” (9 )

MR. CHAIRMAN: Yes, Mr.
Minister.

SHRI VASANT SATHE: Law
means, even the law which you have 
passed yesterday, that will apply here.

MR. CHAIRMAN: Are you with-
drawing, Mr. Daga?

SHRI MOOL CHAND DAGA: I 
want to withdraw my emendment.

MR. CHAIRMAN: Has the
Member, the leave of the House to 
withdraw Amendment No. 9 to 
Qause 3?

SOME HON. MEMBERS; Yes.

Amendment No. 9 was, by leave, 
withdrawn.

MR. CHAIRMAN: The ques-
tion is:

*^Thai Clause 3 stand part of the Bill.” 
The Motion was mipoted.

Clause 3 m ?  added to the Bill.

MR. CHAIRMAN: Now, Oausc
4. Shri Ramavatar Shastri.

SHRI RAMAVATAR SHASTRI 
(Patna): I beg to move:

Qause 4___ .Application of Fund

Page 2, line 32,------
omit “or /oans” ( 1 2 )

Page 2, line 32,------
after “indigent” in sert^

“ sick and physically disabl- 
’ ed” (13)
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[Shri Ramavatar Shastri]
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MR. CHAIRMAN-: Mr. Shastri, 
are you withdrawing your amend-
ments?

SHRI RAM AVATAR SHASTRI: 
No. I am pressing them.

?fr5 : T.JTrifnR
5ft eft I, IIrq:

^  nT^-5fr ^  sfra
I

«T> ^mrar^iT 9TT?F̂"f : h m h '^  ^  
T^r i  I

I  MR, CHAIRMAN; I shall now 
i put amendments Nos. 12 and 13 to 

the vote of the House.

Amendments No. 12 and 13 were 
put and negatived.

MR. CHAIRMAN: The question
is:

“That clause 4 stand part of the 
Bill.”

The motion was adopted.
Clause 4 was added to the Bill. 

Clause—5— {Advisory Committees)

SHRI RAM AVATAR SHASTRI: 
' i  beg to move:
 ̂ Page 3,—

for lines 7 and 8, substitute— 
“ (3) the Chairman of each 

Advisory Comniittee 
shall be elected by its 
members.” (14).
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[ ^  R̂TcT ^TS J MR. CHAIRMAN; Tlic quc i^k^

SfT»T?T ^

^  =3T% ^  ir̂ iT ̂ ifTrfa
s f . r ^ r i r i j t ' ^
^  Ŵ,cTT I

MR. CHAIRMAN: Now I shaU 
put Amendment No. 14 to Clause 
No. 5 moved by Shri Raraavatar 
Shastri to vote.

Amendment No. 14 was put and 
negatived.

MR. CHAIRMAN; 
tion is;

“That clause 
the BUr’.

The que^- 

5 stands part ot

The motion was adopted.

Clause 5 was added to the Bill

Clause 6- {Central Advif^ory Com-
mittee)

SHRI RAMAVATAR SHASTRI; 
I  beg to move:

Page 3,—
for lines 21  and 2 2 , substitute—  

“(3) TTie Chairman of the 
Central Advisory Committee 
sh-all be elected by the members 
of the Advisory Committee.” 
(15)

q r %

^  i  I t  ^  JT ?Frr^fTT

I

MR. CHAIRMAN: Now I shall 
put Amendment No. 15 to Clause 
No. 6 moved by Shri Ramavatar 
Shastri to vote.

Amendment No. 15 was put and 
negatived.

is:
“That Q ause 6 stand part of th© 

Bill.”
The motion was adopted.

Clause 6 was added to the BUI

Clauses 1 to 10 were kidded to the 
Bill.
Clause 11— {Power to make Rules)

SHRI RAMAVATAR SHASTRI:
I beg to move:

Page 4,—
omit lines 17 and 18. (16) <

Page 4, line 39,—
jor “two thousand” substitute 

“five thousand” (17)
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MR. CHAIRMAN: I will now
put amendment Nos. 16 and 17, 
moved by Shri R-amavatar Shastri, lo 
the vote of the House.

Amendments Nos. 16 and 17 put and 
__ negCfU'ved.

MR. CHAIRMAN: The question

“That clause 11 stand part of 
the BiU”

The motion was adopted.

Clause 11 was added to the Bill.
Clause 1 , the Enacting Formula and 

the Title were added to the Bill .

SHRI VASANT SATHE: I beg 
to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question

(SAKA) Maritime zones i>f "35 
Indie, {Reff, of

fishing by Foreign
Vessels) Bill

14.38 hre.
STATEMENT RE: DISCOVERY 
OF A NEW O IL FIELD BY O IL 
AND NATURAL GAS COMMIS-
SION

THE M INISTER OF PETRO-
LEUM, CHEMICALS AND FER -
TILIZERS (SHRI P. C. SETHI): 
Sir, I am glad to announce that the 
ONGC has discovered oil in a new 
structure, B-57, located about 35 kms. 
to the east of the Bombay High field 
in a water depth of about 75. This ' 
field is completely new. The structure 
was delineated by seismic surveys 
carried out by the ONGC’s seismic 
vessel M V  Anweshak. The explora-
tory well on the field was spudded 
by the ONGC jack-up rig 'Sagar 
Samrat’ on 18th May 1981 and oil 
and gas bearing zones occurred in 
the depth range 1830— 2190 metres. 
A production test was carried out in 
one of the intervals within this zone 
on 3rd September, 1981. Oil has 
flowed at the rate of about 1030 bar- 
rd s  per day before acidisation, 
thro-ugh a half inch choke with a gas 
oil ration of about 150 and API c a -
vity of about 40. Production testing 
in the other intervals in being taken
up.

The B-57 field has an areal extent 
of 80 sq. kms. TTie prospective hori-
zons lie in the Paleogene carbonate 
reservoir. It will be necessary to drill 
a few more wells to assess the pro-
duction potential of this field.

is:

“That the Bill be passed” 

The motion was adopted

14.40 hrs.
M ARITIM E ZONES OF INDIA 
(REGULATION OF FISHING BY 

FOREIGN VESSELS) BILL
THE MINISTER OF AGRICUL-

TURE AND RURAT. RECONS- 
(REGULATON OF FISHING BY 
AND CIVIL SUPPLIES (RAO 
BIRENDRA SINGH): Sir, I beg to 
move:

“That the Bill to provide Tor the 
regulation of fishing by foreign


